131  Written Answers

-

dwt wu  gohfwafor ot wfew wraow
Tt ofvww §mw & wrw wwran wiesy

ol
9492 Wl Few WA weAW : w
senfya wri war ww T qg AR XY FU S

fo w1 fdued o ifrafor wde wogw O,

MAY 3, 1979 Written Angwers 13

-]

e g (deer f) (2

]
7
E
|
1
332%
3§34 33147

B
1
E
)
-3
3
)
s

wTCETR W ATH wfweg fafg s oy frqrmar e asrar S asRTRTRT
¥t ¥y afegt arar §
(sm, 1076 %
Y, 1979 7%)
%o o £ 1
1. wq Coifrafor v fafids, ¥
O, Zrefri, e 41,14,620,.00  40,90,366. 65 24253. 38
2w veifrafer, e ey
e, i, sawEr 64,35712.91  64,35712.91 yo Tt
- o (c) whether on March 8, 1979 Gov-
= $ e, dwa, g § mt, -mhmhr ernment have issued a Notification to

9493. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether there iz a proposal to
increase the present wages of the
underground mines werkers by 20
per cent over and above the present
rate of wages;

(b) whether Government will give
effect to this pay increase in exercise
of its powers under the M:wnimum
Wages Act, 1948;

this pay increase of concerned parties
to raise any objecfion, if any, within
75 days from the date of notice; and

(d) the cause of this proposed in-
crease of wages?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS ;i LABQUR
(SHRI RAVINDRA VARMA): (&)
There is & propasal ty revise the

minimum rates of wages payable to
the under-ground workery in the
employinenty dpecified 'in the notifi-
cation issued by Central Government
dated 6th March 1978, so as to give
20 per cent higher wages to workess
who ‘afe employed underground ib
the mining operations

(b) A final notification in this re-

gard will be issued under Minimum
Wages Act, 1948, after oopidn‘in‘
obféctions and’ suggestions, if lﬂ-
revkived during thé -pocined





